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The Irdian (g‘:amp (Delhi Second Amendmeut ) Act, 2001

e 1hi Ret Noi.12 of 2001). e

passed by the legislative &Assemkly of the Nationazl ital

Territory of Delhi on ge 26th Septembher, 200‘1J.a mw{
ACT )

Purther to amend the Indlam Stamp Act, (#9491 e & iemt
to the Naticnal Capital Territory ofngelﬁi"'.' i e aa
iy

-BE it enacted by the Legislative Assembly cf the Naticnal Capital Te:
“of Delhl inthe Fifty-second Year of the Republic of India as follows:-

“Short title, extent 1.(1) This Act may be calied te
and commencement. indian Stamp  (D=ihi Second
Amendmient) Az, 2001

(2) It extends to the vihcie of the MNosional
Capital Terriron =7 el !
(3) K shail be deemed (© Eve LHTe T 4R
force on the Thify First day of Ju™, T‘E
2001. g
b
~ Amendment of 2.(1)In the indian Sta:wp Act, 1001 (° ol &
- section 27. 1899) as in force in Lie Halivinl Capital j
Temitory of Delhi (hercinalle vk ned 1o ke
as “the principai Act"), in scalicn 27, !
‘. (a) insub-section (1}, atier the words and ,
( brackets "the considzration (if any)", ;
\ / the words “and the mz ket valua" shall th
4 be insertad, —— i3
]
(b) afizr sub-section(2). the loliowing sut- i3
saction shaii be . zented, camc'y il
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{3} Inthe case of insirensmis relaling o
land, chargezbie w:.’w ac valorem duty,
the Govemment may notify minimum

rates for valuation of iand.”.

a

insertion of new 3. Inthe Princin.l At afiarszction 47, the

(b=

section 4T7A. following sscticn chall ha ingertad, namalv-
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"instruments under- 47A. (1) If the Registering Officer, whi.

valued how o be registering any instrument transferring any

deait with. property, has resason to believe that the
value of the propzrnty or the consideration,
as the case may ¢, nas nect been truly st
forth in the instrument, he may, after
registering such instrument, refer the same
to the Collector for delerminaticn of thz
value or considerzation, as the case may be,
and the proper duiy payzbie thereon.
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(2) On receipt of = zz"snce undzr su-
sectlonﬁ) the Collector shali, after givir
the parties & rcasonshie opportunity c‘
being heard and ::ier heiding an e'ﬂqum
such manner ac - may be or s:n‘*ea by rule
made undei iue AG, Dv ord:, determing
the wveite of 4 o™ or the
consideration ars the o3y L eseid o
the deficient amcuioid '=t3 if ary, siall be
payable by the person liahle to pay the duty
and, on the payment of such duty, ths
Collector shall er.iorse & certificate of such
\ payment on the L.strument under his ssa
DVS and signature.
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(3) The Collectcr may, suo mofu wilhin two
years from the cat= of rzgistration of any
instrument not airzady roizrred o him uncer
sub-section (7}, ceb ' '
instrument for =

himself as to the corr

crsiderslio:, & 9 et
duty uayas{e tierec il
examinaticn. he n2s ‘!
.
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the value or consideration has not been
truly set forth in -the instrument, he may
determine the vaiue or consideration and

- the duty aforesaid in accordance with the

procedure provided for in sub-section {2),
and the deficient amount of duty, if any,
shall be payable  the person liable to pay
the duty and, on the payment of ‘such duty,
the Callector shali endorse a certificate of
such payment on the instrument under his
seal and signature.

(4) Any person aggrieved by an order of
the: Collector under sub-section (2) or sub-
section (3) may appeal o the District Court
within whose jurisdiction the property
transferred is situated.

(5) Anappeal under sub-section (4) shall
be filed within thirty days of the date of the
order sought to be appezicd against.

(6) Theé District Court shail hear and

_dispose of the appeal in such manner as

may be prescribed by rules under this Act.

Explanation. - For the purpose of this

" section, value of -any property shall be

estimated to be the price which in the
opinion of the Collector or the appellate
authority, as the case may be, such
property would have fetched, if sold in the
open market on the date of execution of the
instrument relating to the transfer of such

~ property”.

4.(1) The Indian Stamp (Delhi Second
Amendment) Ordiriance, 2001 (1 of 2001) is
hereby repealed.
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Notwithstanding such repeal, anything
done or any action taken under the
principal Act, as amended by the said
Ordinance, shall be deemed to have
been done or taken under the principal

‘Actas amended by this Act.

Under Sécretary (Law & Judicial)
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Under Sevictiy Loxi.
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